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CONTRAL ADMINISTRATIWE TRICUNAL, PRINCIFsL SENUE

Na No.86/1995 IN DA 1739/90

New Delhi, this 5th day of April, 1995

Hon'ocle 3hri Justice 3.C. flathur, Chaixwan
Hon'ole 3hri P.T.Thiruwengaoam, FMemoar{4)

Lurmit singh
late ohri Teja aingh
s sector I, Fushpa VUihar
Delhi=-110 017 +e  Applicant
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8y Shri M.R. zhardwaj, 4“dvocate
Versus
Unicn of India, through

1. Secretary
M/ Science & Technology
New Mehrauli Roac
New Delhi~-110 016

2, Secretary
Ueptt. of Personnel & Training
North dloci, Neuw Lelhi

3. ahri s.s. gecharak
Under Secretary
ueptt. of ocience & Technology
New Flehraull Road
New DBelhi-~110 016 : .+ Respondents

RO ER (by circulation)

Hon'ole Shri P.T. Thiruvengadam

[

This Review Application has been filed far rsvieuw
the judgement of this Tribugal passed on 20.1.95 in
04 No.1739/9G.
2, On scrutiny of the review application, we do noh
find that the applicant has estanlished any mistcoike ar
error apparent on the face of the record uwith reference
to the order already passad. No new or Important matcer
for svidence which coula not pe mentionec earlier anc

which came to the knowlerdge of the applicant suasselus it

'
/

dILoomy

hag now pecn cited. The same arquments as advanced durnac

tine hearing are scught to be reagitatsd,
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3. Thus, the review application does not fall wlthin

the four cocners of Order 47, Rules 1 CPC wherein
the jurisdiction of this Tribunmal to review its
judgement is circwmscribad. Accordingly the resvisu

petition is dismis:zed as devoid of merits. No costs,.
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(P.T. Thiruvengadam). (.. tathury
MemoeT (A) Chairman
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